
 

आयकर अपील	य अ
धकरण, ’सी’   �यायपीठ, च�ेनई। 

IN THE INCOME TAX APPELLATE TRIBUNAL 

‘C’ BENCH: CHENNAI 

�ी र�मतकोचर, लेखा सद�य एव ं

�ी धु"व#ु आर. एल. रे&डी, �या(यक सद�य के सम) 

BEFORE SHRI RAMIT KOCHAR, ACCOUNTANT MEMBERAND  

SHRI DUVVURU R.L.REDDY, JUDICIAL MEMBER 

 
आयकरअपीलसं./ITA No. 2440/Chny/2017 

(नधा*रणवष*/Assessment Years: 2014-15 

 

The Income Tax Officer 
Non Corporate Ward-3(1) 

Room No. 623B, 
Wanaparthy Block,  

6 th Floor,  

121,M.G.Road  
Chennai-600034 

बनाम/   

v. 

Shri Ahmed 

81/82, Valluvarkottam 

High Road, 

Nungambakkam, 

Chennai-600034 

�थायीलेखासं . /PAN: AAGPA2893M 

 
Revenue by 

 
: 

 
Mr.A.Sundara Raja, 

Addl. CIT 
Assessee by : Mr.S.A.Abdul Rahim, 

CA 

सुनवाई क- तार	ख/Date of Hearing  : 06.02.2020 

घोषणा क- तार	ख /Date of Pronouncement  : 06.02.2020 

 

आदेश / O R D E R 

 

PER RAMIT KOCHAR, Accountant Member: 

 This appeal filed by Revenue is disposed of because tax effect is less 

than Rs.50 lacs in this appeal as per CBDT Circular No.17/2019 (F.No. 

279/Misc.142/2007-ITJ (Pt)) dated 08th August, 2019 issued by Central 

Board of Direct Taxes, Department of Revenue, Ministry of Finance, 

Government of India,amending Para No.3 and 5 of the CBDT Circular No.3 
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of 2018 dated 11.07.2018 and its subsequent amendment dated 

20.08.2018. 

2. The learned counsel for the assessee moved adjournment application 

but The Ld. DRfairly submitted that tax effect involved in this appeals filed 

by Revenue is less than Rs.50lacs and the appeals is covered by CBDT 

circular No.17/2019 dated 08.08.2019 being a low tax effect appeals filed 

by Revenue. It is also explained by learned DR that this appeal filed by 

Revenue is also not hit by any of exceptions carved out in aforesaid CBDT 

circular. The adjournment application filed by learned counsel for the 

assessee is hereby rejected as it is Revenue’s appeal who want to 

withdraw their appeal owing to low tax effect. 

3. The tax effect inthis appeal filed by Revenueis undisputedly below 

Rs.50 lacs and thus keeping in view CBDT Circular No.17/2019 

(F.No.279/Misc.142/2007-ITJ (Pt)) dated 08th August, 2019  issued by 

Central Board of Direct Taxes, Department of Revenue, Ministry of 

Finance, Government of India, amending Para No.3 and 5 of the CBDT 

Circular No.3 of 2018 dated 11.07.2018 and its subsequent amendment 

dated 20.08.2018, we are inclined to dismiss  thisappeal filed by Revenue 

due to low tax effect involved inthis appeal which is below Rs.50 lacs. 

While disposing of this appeal filed by Revenue due to low tax effect vide 

aforesaid CBDT Circular No.17/2019 dated 08.08.2019, we clarify that we 

have not commented on merits of the issue(s) inthisappeal.However, at 

the same time we are granting liberty to Revenue that if at any stage 

Revenue wants to agitate the matter/issue(s) in this appealin accordance 

with the clauses/exceptions as are contained in the afore-stated CBDT 

circular number 17/2019 dated 08.08.2018 read with CBDT circular No 

3/2018 dated 11.07.2018 as modified on 20.08.2018, the Revenue is 

hereby granted liberty to file miscellaneous application praying for recall 

of this orderaccordingly. We order accordingly. 
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4. In result, theappealfiled by Revenue  in ITA no. 2440/Chny/2017 for 

ay: 2014-15 standdismissed owing to low tax effect as indicated above.  

  Order pronounced in the open court on 06.02.2020. 

आदेश क- घोषणा खलेु �यायालय म0 1दनांकः06.02.2020को क- गई । 

  Sd/-   Sd/- 

(ध"ुवु# आर.एल. रे&डी) 

(DUVVURU R.L.REDDY) 

�या(यकसद�य/JUDICIAL MEMBER 

 (र�मतकोचर)  

(RAMIT KOCHAR) 

लेखासद�य/ACCOUNTANT MEMBER 

 

च�ेनई/Chennai,  

1दनांक/Dated: 06th February 2020.   

TLN 

 

आदेश क- 4(त�ल5प अ6े5षत/Copy to: 

1. अपीलाथ7/Appellant  4. आयकर आयु8त/CIT 

2. 49यथ7/Respondent    5. 5वभागीय 4(त(न
ध/DR  

3. आयकर आयु8त (अपील)/CIT(A)  6. गाड* फाईल/GF  

 

 


